SECTI ON- |

IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL M SCELLANEQUS PETI TI ON NO 11254 OF 2014
(Application for bail)

LN
CRIM NAL APPEAL NO. 1230 OF 2014
RABBOO & ANR ... Appel I ant (s)
VERSUS
STATE OF U. P. ... Respondent ('s)

OFFI CE REPORT
The appeal above nentioned was |isted before the Hon' ble

Court on 7.5.2014 when the court was pleased to pass the
foll om ng order:

“Del ay condoned.
| ssue notice on the appeal as well as on the
application for bail.”

Accordi ngly, show cause notice was issued to sol e Respondent
directly as well as Notice of Lodgnment of petition of Appeal was
i ssued to High Court for service on sole Respondent.

It is submtted that Service of Notice of Lodgment of
Petition of Appeal is conplete on the sole respondent as per
report of certificate of service received from Hi gh Court but no
one has entered appearance on its behalf, so far.

It is further submtted that Oiginal Records fromthe Hi gh
Court as well as from the Trial Court have been received but
Counsel for the Appellant has not filed additional docunments, so
far.

The Appeal is ready for hearing vide Ld. Registrar's Court's
order dated 21.1.2016.

The application for bail above nentioned is |isted before
the Hon' ble Court wth this office report.

DATED this the 29" day of January, 2016.
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